
     

    

       

       

   

    

      
   

  
  

   
     

 
     

     

   

        

   

    

  

      

      

      

      

 

        



        

  

       

         

            

           

          

        

               

             

         

            

             

              

               

            

         

           
 

              

            

            

     



      

          

         

         

         

        

             

         

         

      

            

       

  

          

            

     

              

         

          

       

         

            

         

         

           

              



       

        

        

        

           

            

           

             

           

  

           

            

          

         

             

            

          

         

              

         

         

           

         

            

          



      

             

           

            

          

            

             

   

          

       

          

     

          

     

        

           

         

           

         

    

         

          

             

    

         

            



BEToRE rHE NATToNAL coMpAM LAw rRIBU"o.iffi 
l$)itXtli.rn"lrr*r0,,

by the Ld. Representative at the time of hearing and noted that Application

made by th€ Applicants/Defaulters herein for compounding of offence

committed under S. 134 (3) (o) of the Companies Act' 2013' medts

consideration.

1l.On examination ofthe circumstances as discussed above a Compounding Fee

of{ 5000/- by each Applicant/Defaulter herein' (i'e' 20'0001 in total) who is

in default, shall be sufficient as a deterrent for not repeating the impugned

defaultinfufure.TheimposedremittanceshallbepaidbywayofDemand

Draft drawn in favour of ..Pay and Accounts officer, Ministry of Corporate

Affairs, Mumbai" within 30 days from the receipt ofthis order'

12. This Compounding Apptication No 57144 INCLT'MB/2O 17 is' therefore'

disposed of on the terms directed above Needless to mention' the offence

shall stand compounded subject to the remittance of the Compounding Fee

imposed. A compliance report, therefore' shatl be placed on record' Only

thereafter the Ld. RoC shall take the consequential action'

13. Ordered accordinglY.

BHASKARA PANTULA MOHAN
MEMBER (JUDICIAL)

M. K. SHRAWAT
MEMBER (JUDICIAL)

Dated : 21.09'2017
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